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OA-656/2004

Constable Kartar Chand
Sfo Shri Sadhu Ram

Rfo Qtr.No.99
Palice Colony, Ashok Vihar

Delhi

(By Advocate: Shr \ Sachin Chauhar)
Versus

1. Union of india through

Secretary, Fwnmstry of Home Affairs
North Block, New Delhi
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3 Joint Commissioner of Police
Northern Range, uamz
Respo

{By Advocate: Shr Ajesh Luthra)

Justice V. 5. A f;fmrwas
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§ the charge is proved. Unfortunately, this 1al

not indicate as fo which pal a
was not even noticed by the disciplinary authonty, which accepted fhe said

g We have already raproduced above the operative part of the report of
tne inquiry officer. The inquiry officer, as already referred io above. had
framed a charge. This ;‘)m‘iame:i to the fact that the applicants were going

jiegai checkind of the Jehicies near Lokesh Cinema | Nangloi on Rohtak Road

with maiafide intention and ulierior miotive. The reprodu iced portion of the

it of the inquiry officer speaks volume bacause cerfain findings ncm been

sitived a i uitimately, he € concluded that the charge is partly proved. W Je are
af a i0ss D understand as 0 which pari of the charge has been siated {0
ave been proved and which is not proved. if 18 too vague and indef niie

Anding, which has heen accepted by the disciplinary aufho! ity
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it is hoped thal while z"na’:r(i;‘w;; a

#] A word
aport. a sped cific finding should be arrived ot and fhe discipinary auihon iy is
ais0 expecied simuitaneously 10 inok into this fact rather than accepting the
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